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' INTRODUCTION'

_ I, the Chairman, Committee on Public Accounts, having been authorised by
"the Committee to present this Report, on their behalf preseht the 33" Report on
Action. Taken by Government on the Recommendauons comamed in_ the 13F
Report. of the Commmee on Public Accounts (1995—96)

The Committee consnicred and finalised this Report at the meetmg held on
3“’ December, 2018

‘_ | | _, V. D. SATHEESAN,
Thiruvananthapuram, _ : _ _ - Chairman, s
* 3% December, 2018, - ' Committee on Public Accounts.




| REPORT
Tl'us Report deals w1th the Acuon ‘Taken by the Govemment on’ the

recommendatlon contamed in the 131* Report of the Comm1ttee on Public
~ Accounts (1995~96)

“The 131 Report of the Commlttee on Pubhc Accounts (1995—96) was -
presented to the House on 19* March 1996. The Report contamed oniy one '
recommendatton re]atmg to Science and Technology ' Department. The
' 'Government was addressed on: 2“" April 1996 to funush Statement of- Actlon
_Taken on the recommendauon < ontamed in the Report and the final reply from the

_ 'Government was received-on I- 10-2015

The Commlttee cons:der'ed the - replies as- well. as the circular' No.
5377!R212014/P&ARD dated .26-3-2014, issued by the Chtef Secretary according '

-to the direction of the Commmee in its meetmgs held, on 4~8-2010 6-3-2013 and - .
20-9-2017. respectively and decided not to- pursue further action. ‘The

recommendation and the Government replies aré incorporated in this Report.

88/2019.




D2
SCIENCE AND TECHNOLOGY DEPARTMENT

Recommendauon

(Sl Nol Para. No o)

-The Committee understand that the scheme ongmally drawn by Govemment_
©in" 1978 for the establishment of a Teak Museum and Research Centre with the
objective of edueatmg the forest personnel and the public on the use of Teak
remains unfulfilled even after the Iapse of 17 years, after spendmg a huge capltall'
of T 44 lakh against the estimated amount ¥ 5.7 lakh. The explanation put forward
by the Department for the delay is the lack of effort and situation created by the
compulsory retirement of the Executlve Englneer of the Institute. The Committee
cannot approve this explanation and they deriounce the tendency of finding
excuses for this kind of long and inordinate delay caised due to the negligent
discharge of duties assigned to the officers. The Committee observe that although-_

- admirnistrative sanction had been accorded for the construction m 1978 the work

was awarded to the Kerala State Construction Corporation only in December 1983 -
w1th thé condition to complete the work within 24 mionths, The Committee ﬁnd
administrative delay and lack of ° proper follow up action with Kerala State
Construction Corporation to complete the work in time. The Committee

- recommend to fix responsrblhty and take action against the persons responsible for . .

- the lapse. The Committee would like to strike a cautious note against the inordinate
delay in complenon of works undertaken by Kerala State Constructlon Corporatmn

~and recommend that Government should check - this .delay and take appropriate -

- remedial - action’ to avmd this delay by incorporating penal provrsron in the

' agreement for executl.on as a precautlon against delay and consequent escalatlon _
of cost, '

Actmn Taken

Bascd on the report of Public Accounts Commlttee an Action Taken
Statement has been prepared on the irregularities in the construction of Teak
" Museum, Nilambur and the same has been forwarded to Office of the Accountant
General with 5 Volumes of the file relating to construction of Teak Museum. Thls
Departments ﬁle and the 5 Volumes of Kerala Forest Research Instltute ﬁles are
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mtsémg from Office of Accountant General. A vigilance enquiry has been ordered
to trace the file (File No. 1702/A2/96/S&TD). The file itself has not been recerved - ‘
‘back from the Office of the Principal Secretary, Vlgllance The Director, Vigilance
& Anu-corruptton_ Bureau has been requested to furnish the present status of the
case. ~ -

Further Informatton Sought

The Committee recommends to.conduct a detatled vtgllance enqmry on the
missing of files ina time bound manner. :

Acuon Taken

In the conclusmn/recommendatxon of Public Accounts Committee (PAC -
. 1995—96) on the Audit para 7. 7 pertaining to_construction of Teak Museum and
Research Centre at Nilambur, it was ordered to" fix responsibility and take action
against the persons fesporisible for -causing administrative delay and not taking

- proper follow up action in completmg the construction. work of Teak Museum, ‘

Nilambur within the stlpulated ttme thereby mﬂtctmg huge loss on éxchequer.

In thls regard, based on the recommendation of the PAC, the Action Takén

Report was prepared on irregularities in the construction of works and the same

was forwarded to the Accountant General with 5 volumes of the file relating the . -

" construction of the Museum. Tlns Department's file and the 5 volumes of files of
the Kerala Forest Research Insntute (KFRI) were however not returned from the’
Accountant General's Office. A v1g11ance enquiry was ordered to trace out the
* files. The file (File No. 1702!A2!96/STED) itself has niot been received back from
the Office of the Pnncrpal Secretary Vtgllance Deépartment.

The Director, Vtgrlance & Anti-corruption Bureau had conducted a Vigilance
Enquiry into the allegation of missing of -5 volumes of file on Teak Museum,
Nllambur and forwarded this report to Ciovernment on 27-11-2007. The Director,

_ V}gllance and Anti-corruption Bureau recommended Departmental action agamst
"Smt. P. Santhamma, the then Assistant, A2 Seat, Science & Technology -
_ Department Accordmgly, the Govamment initiated disciplinary action against her,
 but exonerated her- from the chctrges leveled agamst her but could not be proved‘
oncluswely ' o
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_ '_The 'Acc.ountam General -(Civ';l' & Comml. Audit) in his letter dated '_

- 2-12-2010 reiterated his earlier stand that the five volumes of files relating to Teak
Museum were not received in his office and returned the. Action Taken Statement

without vetting. In the absence of the aforesaid files, this department is not in a
position to initiate action on the conc]usibn/recommendali'én_‘of the Hon'ble PAC
with rc'spcct to the irregularities in the construction of Teak Museum in Nilambur
byKFRI. y 1SR _ .

In this regard it may.also be brought to the kind notice of the PAC that

“eventhough, ‘there was some delay in the implementation of the Government's

decision for the establishment of the teak museum, the KFRI, the implementing -
-agency, had successfully ‘built a state of the art teak museum devoted for teak.

"The depaftrhf;nt took prompt and earnest steps-in establisljing the museum, as soon .

as the construction of the building was completed by the Kerala State"anstru_ctiqn
Corporation, . ' e -
This position has been reported m_bre than a couple' of times both to the
Legislature Secretariat to bring to the notice of the PAC and 1o the Accountant
General. = ‘ o _ ' o
Itis to be noted that, the institute had commendably executed the decision of
‘the Government to set up the Museum, which has become a major attraction for

 visitors ‘and ‘tourists. to the Malabar region, Through its wide ranging exhibits -

'providing every aspect of teak including its distribution, ecology,’ cultivation,
utilization etc. the Museum has become an important ‘means of environmental

.educati'on_. In fact, it is the only Museum in the world 'devoted to. teak.

'Economicaily ‘too the museum -has achieved self sustainability as the income
~ generated by the Museum is sufficient for its running costs. By altracting a number

of tourists, the Museum has meaningfuily contributed thc_ovefall tourism potentiat
of the Malgbar area, While admitﬁng the delay i implementing the decision of
the Government, the efforts underfaken in organising various components of the
Museum could not be over looked, Eventhough, the missing .of the connected
files hinder all possibilities of initiating action against the responsible officials, the -
depattment had taken earnest efforts. in locating the missing files and to initiate
action .against the responsible ofﬁcérs for the inordinate delay and consequent

escalation of costs. Despite earnest efforts, concerned files could not be traced out,




anthér Infdrmation Sought
Thc Commlttee cxpresses its- strong dlspleasure on the rcply furmshcd by the

Govemment and opines that cases of mlssmg of files related to corruption became =
very common in every department and should be viewed seriously. The Committee

* - directs that the matter should be informed to the Chief Secretary with a-direction -

to give strict instruction to. every department not to repeat such cases in future.
Action Taken by the Govemment

. Based on the recommendation of the PAC, the Actton Taken Report was

" prepared on the irregularities in the construction of works and the same was
forwarded to the Accountant General “}ith 5 volumes of the file ‘relating to the -
construction of the Museum, KFRI, leambur in January 1992. The Office of the

A Accountant General had mtnmated that the letter was not accompamed by §
volumes of files. Hence a Vigilance enquiry has been ordered by Vigilance

Departmcnt on the mlssmg of files; The said file (File No. 170?JA211996ISTED) is

also seen missing. from the ofﬁce of the Principal Secretary (Vlgllance). The
" Director, Vigilance‘_& Anti-corruption Bureau liad conducted a Vigilance Engjuiry -
into the allegation of missing of ‘5 volumes of file on Teak Museum, Nilambur and
~ forwarded this report to Govt. on 27—11—2007 The Darector Vigilance and ‘Anti-
Cometxon ‘Bureau recommended Dcpartmcntal action against Smt. P, Santhamma, '
sthf: then Assnstant A2 Seat, Sc1cnce Technology and Environment Department,
Accordingly, the Govt. mltlated dlsc1plmary action against her, but later
exonerated her from the charges levelled against her but could not be proved

concluswely

The Accountant General (Civil and Comml. Audit) ‘in his '_lcttcr dated;
2-12-2010 reiterated their car_lier'stand.that_thc five volumes of files relating to
Teak Museum were ‘not received in his office and returned the Action Taken'
 Statement without vettilig.- In the absence of the aforesa_id‘ﬁles,thi_s' Department is
. - mot in a pbsition to initiate action on the conclusionfrecornmendation of the

" Hon'ble PAC with respect to the lrregulantles in the constructlon of Teak Museum :
in Nilambur by KFRI '
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I th:s regard it may also be brought to the kind notice of the PAC that
-eventht)ugh there was some de]ay in the 1mp1ementatlon of the Government's

" decision for the establishment of the teak museum, the KFRI, the implementing

agency, had successfully built a state of the art teak museum devoted for teak.
The department_took prompt and earnest steps in establishing the museum, as soon
as the construction of the bmldmg was completed by the Kcrala State Constructlon
Corporatmn :

Itis to be noted that, the institute had commendably executed the decision of
the Govemment to set upzthe Maseum, which has become a major am'acuon for -
vmtors and tourists to.the Malabar reglon Through its wide ranging exhibits
prov:dmg ‘every aspect of teak including its distribution, ecology,, cultivation,
utilization etc. the Museum has become: an 1mp0rtaut means of envtronmental )
educanon. In fact, it ls_the only Museum in the World Devoted. to teak.
Eeonemically too the museum has: achieved self sustainability as the income
generated by the Museum is sufficient for its running costs. By attracting a
number of tourists, the Museum has meaningfully contributed to the overall
- tourism potential of the Malabar area. ‘While admlttmg the delay in 1mplement1ng
the decmon of the Govemment, the -efforts undertaken: in organising various
. components of the Museum could not be over looked. Eventhough, the missing of
~ the.connected files hinders all possibilities of initiating action against the officials’
responsible, the de[")art_meht had taken earnest efforts in locating the missing files

and to initiate action against tfle respdusible officers for the inordinate delay and - -

- consequent escalation of costs: Desplte earnest efforts concerned ﬁles coulﬂ not
be traced out. '

Th_is-position has already been intimated to the Accouritant General and PAC
through a D.O. letter from Ex-Officio Principal Secretary, Science & Technology.
-Department The Hon'ble‘PAC' has aisb been requested to drop the objections. -
The Hon'ble PAC considered the request and directed that the matter should be
mformed to the Chief Secretary with a direction to give strict instruction to every
‘department not to repeat such cases in future. Based on this direction from the
‘Hon'ble PAC, Chief Secretary has issued strict. instructions to all departments to
-strictly adhere to the provisions for -safe custody of ﬁles]c_iispo_sals and their
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mamtenance as per the provisions in the Kerala Secrctanat Office Manual District
Ofﬁce Manual and the Manual of Ofﬁce Procedure It was also reiterated that any
lapse in. this. regard would be viewed as serious dereliction of duty and stringent .

- action. under Kerala Civil Services (Classification, Control and Appeal) Rules,

1960 would be taken against the officials’ responmble for. Copy of the cxrcular
 issued by Chief Secretary is-enclosed as Annexure ' A

'The matter in questlon being very eld Govemment are not be in a pomtlon S

to take further actions based on the recommendations, Hence Hon'ble PAC is
. requested to drop the objecnons raised in thls regard based on the -action taken by
; Govemment 50 far : : :

Corclusion

The Committee condemns the misplacement of five volumes of files related
to the construction of Teak Museum and -observes that this-deliberate misdeed
paved the way fpf the'corrupteci officials to escape and led to the non-recovery of

" loss éuffered'by Public Exchequer The Committee insists that, in future strmgent.

_actxon should - be- taken against the officials responsible for delaying. the
‘ 1mpiementatwn of ongoing pro_]ects and ensire that all departments should stnctly
adhere to the c:rcular No.5377/R2/2014/P&ARD, regarding the self custody of
files, dated 26—3—2014 issued by Chlef Secretary in order to avoid the cases of
"mlssmg of files in future

o S V. D. SATHEESAN, |
Thiruvananthapuram, ' ) CHAIRMAN, :
© 3December, 2018, © . B _ COMMTIEE ON PUBLIC ACCOUNTS.




. ANNEXURE

GOVERNMENT OF KERALA
Persounef and Admihistfntive Reforms (Rule;) Department

No. 5377:’R2!2014!P&ARD, Dated, Thiruvanarthapuram, 26th March, 2014,

Sub:—Commitiée on Public Accouﬁts (2011-14)-~+131st Report of
- Public. Accounts Committee (1995-1996) Para No. 6—
Rer:ommendatlon—lmplcmentauon regarding.

Ref:—Letter No. 96DHPAC BZ.’%/Leg dated 20-1-2014 from the
" Secretary, Kerala Legislature Secretariat,

"The Public Accounts Commintee (2011-14) while consn:i:rmg the 6th Para
_.of the 1315t Report of Public Accounts Committee {1995-1996) has observed
that cases of missing of files relating to corruption have become common in
every Depamnem which should be viewed very seriously. The Committee,
therefore, direcied 1o give strict instructions to alt’ Depamnems in the mater to
not repeat such cases in-future. :

. The provisicns for safe custody of 11 lesfdisﬁosa]s and their maintenance are
derailed in the Kerala Secretariat Office Manual, District Office Manual and the
Manual of Offi c& Procedure. Government therefore, reiterate that the said
provisions shail be strictly adhered. to and any lapse i in this regard will be viewed
as serious dereliction of duty. Stringent diSci;atinary action under Kerala Civil
Services {Classification, Control and Appeal) Rules, 1960 will be taken against
the ofﬁcxals responsible- for such any lapse in this regard.

E. K. BHaRAT BsusHan,
- Chief Secretary to Governmeni.
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To.

Al Heads of Department and Offices,

All Departments/All Sections of Government Secretariat (including .

Law & Finance) T
The Secretary, Keraln Public Service Commissioa (with CL).

'.msm.xmm.eﬁsms»mru(ma.).

The Sccretary to Governor, Kerala Raj Bbavan, Thiruvanaathapuram
- (with CL). R : o

The Registrar, High Court of Kerala, Eraakulam (wish CL).

The Registrar,. Kerala Administrative Tribunal, Thiruvananthapuram
- (with CL). ’ .

- The Advocate General, Kerala, ‘Emakulamfl‘hiruvmamhapuram Branch

{with CL). - .
The Riegistrar, All Universtities (with CL),

" The Secretary, Kerala State Electricity Board (with CL).

The Genersl Manager, K.S.R.T.C. {with CL)
The: State Information Commissioner, Thiruvananthapuram (with CL),

~ All Additional Chicf $ecretaries/Principal Secretaries/Secretaries/Special

Secretaries/Additionat Secretaries/Joint Secretaries/Deputy Secretaries/
. Under Secrctarics to Government. : ) :

* The Private Secretary to the Chief Minister and all other Ministers, -

The Private Secretary 1o the Leader of Opposition (with CL).
The Additional Secretary fo the Chief Secretary.

The I&PR (Web & New Medis) Department (for wide publicity)

SFAQC.
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